
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

L) 

O.A. No. 68/89 

DATE OF DECISION 2.1.19- 2 

?0at1a1 13ir±har1j1 shah 

hr. 

Versus 

Union cF Iicia 

Mr. N.F, 3hcvde 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.C. Bhatt 	 : hembr (J) 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? >- 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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C.A./68/89 

CORAM : Hon'ble Fr. P.M. Trivedi 
	

Vice Chairman 

iIon'ble Mr. P.], Joshi 
	

Judicial Nember 

O2/1989 

Heard learned advocates Fr. S.S. Patel and Mr. 

u.S. Shevde for the petitioner and respondents respect-

ively. Learned advocate for the respondents could not 

make any statement regarding the representation of the 

petitioner for which we had asked the respondents to 

decide before 15th January, 1q89. Pending admission. 

Issue notice on the respondents to reply and also to 

report specifically regarding the orders passed on the 

representation of the petitioner.  This rep,y be furnish 

to the fe' of the Tribunalany time before, end of 

February, 1989. The case be posted on 16th March, 1989 
when 

admission and interim relief will be heard. 

P H Trivedi 
Vice Chairman 

;7z  
P M Joshi 

Judicial F ember 

*Mogera 



C.? ./68/89 

CCL : Hon'ble ivlr. P.H. Trivedi .. Vice C'hTirman 

Hon'ble Ir. P.H. Josh! 	.. Judicial leober 

Heard learned 9dVoCateS M. S.S. Shah and Hr. 

N.S. Shevde for the applicant and respondents respective-

ly. Application adnitted. Issue notice on the resr ondents 

to reply on merits within 30 days. The case be posted 

on 17th April, 1989 for further directions before 

HegistrEr. 

So far as interim relief is concerned., learned 

advocate for the applicant presses for it on the ground 

that after making representation, he filed this anplica-

tion on 30.1.1989 and that he is retiring '&the end of 

March, 1989 and the case 4_admitted and resrondents 

have )given time to file reply and if no interim relief 

is available, the petitioner would be put to considerable 

jeopardy. He has cited judgments to show that 

the petitioner is entitled to represent before the compe-

tent authority andjthat has not been decided, he should 

be protected. It was frrther stated that neither the 

service book nor niatriculat certificate which he has 

produced in the service record habecn taken into 

account by the respondents authority who are proceeding 

by hirth date on their record without taking his plea 

for correction. 

There are judicial 	 the effect 

that when there is a birth date on record, interim relief 

interfering withi 	 en is not merited. Learned 

advocate's contention regarding correct date of birth 

deal, with nerit, and it can be heard when the case is 0 3 

heard on merity  The case therefore deserves to be 
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Popatlal Uirdharlal Shah 	 Apolicant 

Vs. 

Union of India & Ors. 	 •• Resoondents 

r. i. T.3Lh for hr. 3.3. 3hah 	learned advocate for the 
apolicant. 

fir. 	Jh:'VOC 
	

learned advocate for the 
rae :nc1ts. 

11 	i 	I 

D.-. 68 of '89 

Liatn, 	lh92 

Per : Hon'ble Mr. R.O. i3hatt 	: Member (J) 

Mr. N.V. Shah for i-fr. Ss Shah learned advocate 

for the applicant has given today an application which is 

hearing the signature of the son of deceased aeplicant that 

te applicant has expired as bacbon 28th October, 1990. 
I. 	 -r.'•  

The applicane 	ae 	by xerox copy of the death 

£ 
certificate of dedeased applicant which shows that date 

of the death. This matter was pertaining to the hirth date 

of the applicant and he having exoired, his son deceased 

apo,licant, wants to withdraw this application. The cause 
- 	

et was a Personal cause about the date of birth. 

red the cause of action does not survive. 

ication is disposed of as abetted. No order as 

(R.C. Bhat), 
Member () 
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admitted. So far as interim relief is concerned, the 

balance of convinience lies in not allowing it and if 

on the disposal of the case, the petitioner is upheld, 

necessary compensation can be given to him in the orders 

which are passed on the case ItSClfe The plea for interim 

relief therefore is rejected. 

P H Trjvedj ) 
Vice Chairman 
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P N Ji ) 
Judicial 1ember 

* Moge ra 


